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IA/ORDER
This assessee’s appeal for assessment year 20laris2s against the

Commissioner of Income-tax (Appeals)-3, Kolkata'dey dated 22.04.2014 passed in
case N0.1843/CIT(A)-3/Cir.7(2)/Kol/14-15 involvigoceedings u/s. 143(3) of the
Income Tax Act, 1961; in short ‘the Act'.

Heard both the parties. Case file perused.
2. Learned counsel does not press for assesseddd expenses disallowance of
%1,35,00/- This substantive ground is dismissedoapressed.
3. The assessee’s next substantive ground chafigéhgecorrectness of both the
lower authorities action disallowance commissiopernses 0R5,24,958/- paid to
different parties. There is no dispute that theessse has furnished all documentary
evidence of TDS deduction, banking channel dettits during the course of lower

proceedings. The Assessing Officer invoked the gmea disallowance mainly for
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the reason that same could not be verified by oistgipayees’s statement. | find no
reason to agree with the impugned disallowance lzssi come on record that assessee
has paid similar commission as an NBFC in precedind succeeding assessment
years stated to have been accepted. Learned DepaainRepresentative fails to rebut
this crucial fact during the course of hearing. dcept the assessee’s instant
substantive ground accordingly.
4. Next comes both the lower authorities actiorsallfowing assessee’s
preliminary expenses G#4,284/- by holding the same to be capital in reatuifind
that impugned disallowance is also not sustainsiolee it represents amortization of
the preliminary expenses u/s 35D of the Act. Thpugned disallowance is deleted
accordingly.
5. This assessee’s appeal is partly allowed.

Order pronounced in open court on  05/10/2018
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